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Hon'hle 91, K, Ohayya =fermber (A),
Honfnle 1T, Al¥.3inha = “gmber {J.

{8y Hon'ble “r, K, ibayya HA.TQ)

For che post of Extra Departmental Fost Masis
(EJﬁVJ Aahraull Kalan, District Ghazirug, which became
uac%nt due btu termination of zsne iri Keshi Heth 53 in

fay, 1991, a pequisiiion was zent to v loyment Lachance

f4r sponsoring elinible condideles,  in response therehe

namg s of

faur copdidates sero pociivede  The nnwme of

arplicsnt wes al:zo conbained in the lisi, The g pointing
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conasidering m lative mivits 2f th
g, pinted one Ashnk Kumer ond he also subac opontly atnumed
chafge af office o0 Thel.22, Thu =ipointment order of the
saif Ashok Kumor {Tos opdent nol 2 is seselled by the

applicant an the geawnd Rt since he had beon morking for
~orp bhan 200 tays snd he hod botter quelificacion, dut

Ris cose war cronnly bye-passcd In faveur of sove othor

sendidats whe hoa lescer qualification ond slei g for the

fat agocoorsing o the rulss a porseon

selected Tor the uskt,

2. The respondsnts have concosted the case ang in the
written steterent it is gtated thot in the 3ranch Fost GTfice
Ranrsuli Kalan the applizent who was perfopcing Bis duties

as delivery anent wis asked £0 look alber- Feider o 1E w
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the tooular inBuorbenit 3o Kas@;nath Ha%linualved in s froaud
w .
cre und hiz servise wes cerpsinoted on 21, W51, The gpplicont

was only terporarily enganud @s £.0,B.F.7. ti11 finalisat-on

nf the disciplinary progeedinnc,  Th




took place In which ons
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chok Kupar tas found suibale on

merit and aftor necoosary troining he tock char e of the

cffice on

ar as pruafs-ocnoce to be glven to

Sheag oubn wers already Ln oszrvice, no doubt one can oe
¥ ’

¢ nazldared in selectlion, Dot theie is nmo cule Lo the elfess

that only those who were sopving in the department on adhoc

0

apity have Lo bo crnzidered to ©h exziusion of cipsrs

fur oegulsc selestion,

3 Fror. the psrusal of the record, it 1a notiged that
namoa of four cendidates were rocuived and ane Ashok Kumsr

who ls Sohueduled Saste oondidate wuns considered mo e suitable

(%)

apdipiote® nat only on Lhe basis of quelificztion hpt alsc due
i
to tHe print that he ssilsfied tie conditiens prescribed foo

the appsintment to the nost, te has alsc .ecyred roja aarks

2 2
Lhan the nbher candidates. e has sccursd 50.33% in the

-

schoal exarination Im compariaseon to 3027 stcered by Sri dup-

sinzh Yo v IEh corndidete in the list spopsored Gy the

|
Empl&yment Exchunos, The anclicant haz gecured 455 marks
and d4fter considering the totaiity of the f.cto ad the
tia lzid downp the Zospetent Authority has selected

3ri *shak Kumao who was duly appoipted to the past,  For
% reascna, we do npot swe that there s any irreoularity
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in oagr ocinion has no omerit ond accordinoly it in dismisced

plrh no arder s to the cosis,.
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